12.08 hrs.

Title: Discussion on the Demands for Grants Nos. 65 to 67 under the control of the Ministry of Rural Development
for the year 2001-2002 (Concluded).

MR. SPEAKER: Now, we will take up item No. 15. Motion moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in
the fourth column of the Order Paper, be granted to the President, out of the Consolidated Fund of India,
to complete the sums necessary to defray the charges that will come in the course of payment during the
year ending the 315! day of March, 2002, in respect of heads of Demands entered in the Second column
thereof against Demands Nos. 65 to 67 relating to the Ministry of Rural Development.”

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker, Sir, it is with some dismay, some disgust and some
despair that | rise to deplore the casual, cavalier and callous approach of this Government to matters of rural
development.

Sir, | also welcome this opportunity of acquainting the hon. Minister, who is new to his portfolio, with the state of
affairs in his Ministry.

Sir, it is the Minister of Rural Development who is charged with the task of leading the direct assault on poverty.
Yet, this Ministry, like the Government, as indeed the country at large, is completely bewildered about the extent of
poverty in the nation, and the progress we have actually made in eradicating poverty.

1209 hours (Mr. Deputy-Speaker in the Chair)

Sir, last year, in the Budget debate, | drew the attention of the hon. Finance Minister to the findings of Gaurav Dutt,
one of the world Bank's leading experts on the subject that the Government's annual servey of household
expenditure pointed to an alarming stagnation, and even a possible increase in levels of poverty during the decade
of the 1990s. These concerns were subsequently reinforced by the World Bank's Report on Global Poverty, and
articles by leading academicians like Shri Nagaraj in the Economic and Political Weekly. A responsible
Government would have faced the truth. This Government just fiddled with statistics. The Finance Minister, Sir, in

his Budget Speech on 281" February, had the gall to bluntly tell this House, | quote from paragraph four:
"Poverty has fallen from 36 per cent in 1993-94 to 26 per cent or less now."

Mr. Deputy Speaker, Sir, | draw your attention to the Economic Survey presented to this House by the same
Finance Minister a few days earlier...(/nterruptions)

Mr. Deputy-Speaker, Sir, | was referring to page number 194, paragraph 10.15 read with box 10.1 on the same
page of the Economic Survey presented by the Finance Minister. It says unambiguously that the figures in the last
Quinquennial Survey and the current one cannot be compared because the methodology for estimating poverty has
been changed. They had one methodology in 1993-94 and a completely different methodology now. So, whatever
figures came in 1993-94 are simply non-comparable to whatever figures are being given now. |, therefore, asked
the hon. Minister of Statistics, Shri Arun Shourie, through Unstarred Question No. 3533, answered on 218t March,
2001, whether the methodology used for the present Survey had been retrospectively applied to the previous
Survey; or alternatively that the methodology of the previous Survey be applied to this Survey, so as to enable us to
obtain some basis for comparing the results of the two Surveys. Not only did the Minister in his reply — which I have
in my hands = confirm my suspicion that this comparison had not been done, he also confirmed that the Planning
Commission -- | am quoting from this answer — "has not made any estimate of the percentage of variation
attributable to the change in the data collection methodology". So, we are completely at sea.

Sir, owing to this statistical sleight of hand we just do not know as to what is the state of poverty in our poverty-
stricken country. Nor can we compare the position that obtained when the Congress lost office in 1996 with the
situation that obtains now five years on. | would suggest, therefore, that the designation of Shri Arun Shourie be
altered to Minister of Lies, Damn Lies and Statistics(!) In view of this, the unfortunate Shri Venkaiah Naidu begins
his task of mounting the direct assault on poverty without knowing how poor we are; and without knowing whether
poverty under his predecessors had increased, decreased or stagnated. It is not his fault that we are lost in this
statistical darkness. But it is his duty to find a way out of it and to help him to do so, this Parliament has given him



the most powerful weapon and that is the most detailed amendment made to the Constitution in the last half a
century - the 73 Amendment to the Constitution now enshrined as Part IX of the Constitution relating to
Panchayati Raj read with article 243 ZD of the Constitution. This is in Part IX (A) which mandates the constitutional
procedure for electing District Planning Committees.

Sir, yet the pathetic performance of the hon. Minister during Question Hour last week, on Tuesday, the 17" April,
2001, showed -- to the embarrassment of all of us -- that the Minister was pretty clueless about the exercise of his
constitutional powers. These constitutional powers were vested in the Central Government nearly a decade ago, in
1992, and yet when | asked as to what legal steps that the Minister would take to enforce the constitutionally
mandated Panchayati Raj provisions that are being flouted by certain State Governments- the agreed with me that
they are being flouted by certain State Governments- the Minister simply floundered. | have with me the transcripts
of my questions and his answers. He did not deny the fact that the Constitution is being violated. All he could say
was that ours is a federal system and what legal steps can be taken would have to be "examined". That is all he
said.

His Ministry had had eight long years to examine these issues. In respect of States which insistently consistently
flout the mandatory provisions of the Constitution, the ultimate weapon is in the Constitution itself. It is article 356.
Yet, in Assam where the AGP Government has failed all these years to hold Panchayat elections despite repeated
directions from the Guwahati High Court that they do so, instead of dismissing the AGP Government, Shri Venkaiah
Naidu's party has gone and aligned itself with them. Is this responsible governance? So long as the opportunistic
policies of the BJP as a party prevail over the constitutional obligations of the BJP Ministers, our Constitution will be
violated with impunity. The people of Assam are fed up with such unashamedly un-Constitutional behaviour.
Therefore, on the 11! of May, they will reduce to dust both the AGP and their newly found ally, the scam-tainted
Bharatiya Janata Party.

The Minister himself had admitted on the floor of this House last Tuesday that a majority of States are still to
constitute their District Planing Committees as mandated by article 243 ZD of the Constitution. Moreover, the
Central Government is obliged to ensure that all planning starts from below, from District Plans prepared by duly
elected District Planning Committee as provided for in the Constitution. Yet, the Planning Commission has reached
an advance stage of preparation of the Tenth Five Year Plan with virtually no District plan in its hands. Worse, no
attempt has been made by Shri Naidu or his predecessors to ensure that the Planning Commission fulfills its
Constitutional obligation in this regard. | do not think so humble a new boy as our newly appointed Minister of Rural
Development is in a position to explain why his Government is so neglectful of its Constitutional duties. Only the
Prime Minister, no less, can tell this august House why his Government has so persistently strayed from the proper
Constitutional path. And if the Prime Minister's answers are not satisfactory, | caution the Government that there is
an array of NGOs and concerned citizens outside waiting to take this Government to the Supreme Court in public
interest litigation for its wanton disregard of its inescapable Constitutional duties. My party too, Sir, will be obliged to
draw the attention of the respected Rashtrapatiji to this Constitutional crisis, unless this debate throws up a
response from the treasury benches that the governance of this nation will be carried out in accordance with
Constitutional directions.

I now turn to the nuts and bolts of the Ministry's Demands for Grants. | begin with the searing indictment of the
performance of this grossly inefficient Ministry in the reports of the Standing Committee on Rural and Urban
Development — its Chairman Shri Ananta Geete of the Shiv Sena is happily with us now — placed on the Table of
the House from the Treasury Benches on 20" April, 2001. The reports are all unanimous. They all contain the
sober and sobering reflections of all sections of this House on the performance of Shri Venkaiah Naidu's Ministry.
The Standing Committee is a microcosm of Parliament. Therefore, | trust Shri Naidu will treat its reports with rather
more respect than his predecessors have displayed. | also hope he will be more attentive to the Standing
Committee's views than the Prime Minister was in this House last year when he airily dismissed the
recommendations of the hon. Shri Somnath Chatterjee's Standing Committee on Communications - with the
consequence that the Ministry of Communications now has become the hotbed of the worst venality our unfortunate
country has seen in half a century.

Sir, Shri M. Venkaiah Naidu's Ministry has three Departments -- the Department of Drinking Water Supply, the
Department of Land Resources and the Department of Rural Development. With your permission, Sir, | would like to
take them up one by one.

This Government committed itself through its National Agenda of Governance and subsequently through the
President's Address of 1999 to making available potable drinking water to all habitations and , in schools,
everywhere in the country within five years, that is, by the year 2005. To this end, they have prepared a document
to which they have given a somewhat exaggerated name, the, Comprehensive Action Plan (CAP). Yet, Sir, having
looked at this Comprehensive Action Plan, after having looked at the way the Ministry of Finance of the same
Government treats its own Comprehensive Action Plan, after seeing the contempt with which the Planning



Commission has dismissed this Comprehensive Action Plan, our Standing Committee headed by Shri Anant
Gangaram Geete notes with dismay, and | quote here that "the allocation earmarked is a mere one-third of what is
required to achieve the target set in pursuance of the Comprehensive Action Plan."

Sir, | seek your permission to just repeat that quote that our Committee notes with dismay that the allocation
earmarked for this drinking water project is a mere one-third of what is required to achieve the targets set in
pursuance of the Comprehensive Action Plan." In other words, at the present rate, the empty promises made by this
Government will be fulfilled not in five years but in 15 years - long after Shri M. Venkaiah Naidu and his colleagues
have been dumped in the dustbin of history by a cheated and disillusioned electorate. Indeed, if this Government is
not dumped, it may not be 15 years but nearly 50 years before the goals are attained.

Sir, | am not exaggerating. If you please see the Performance Budget of the Department of Drinking Water Supply, it
reveals an utterly shocking story of total incompetence. The table at page four shows that in the first ten months of
the fiscal year 2000-01, the Ministry had covered less than half the villages it covered in the previous year, and a
mere quarter of the annual physical target which | did not set, but which Shri M. Venkaiah Naidu's predecessor set
for him. The poor chap is in the dock just now and | do not blame him personally. But | do blame the institution of
the Ministry which sets itself a target which it cannot achieve to more than 25 per cent and whose shameful
performance is such that in 10 months of the year, it is half of what it did in the previous year which itself is a very
very poor performance.

Sir, the worst of this is that the Ministry of Rural Development congratulates itself on its wonderful performance.
They are pleased with their performance. But what does the Planning Commission say in the Mid Term Appraisal? |
am not quoting the Congress Party and | am not quoting the Opposition. | am just saying what does the Planning
Commission of today's Government of India have to say about today's Minister of Rural Development in regard to
the question that is before us just now -- Drinking Water Supply. | quote from para 2.14 of the Standing Committee's
Report that "although the Ministry of Rural Development claims more than 95 per cent coverage, the Planning
Commission says that independent reports show that scarcity of drinking water exists in about a half of the villages
of India."

Their claimis that it is 95 per cent but the Planning Commission's claim is that it is not even half.

We are all elected representatives and most of us are from rural constituencies. Can we honestly stand up, place
our hands on our hearts and tell the hon. Minister of Rural Development that his Ministry's rosy picture of India's
villages being flush with drinking water is more accurate than the dismal picture portrayed by the Planning
Commission?

| conclude this section of my presentations, that is, the reference to the Department of Drinking Water Supply by
bringing to the attention of the House the unanimous observation of the Standing Committee about the performance
of the Department of Drinking Water Supply. This is at para 2.41:

"The apathy and lethargy displayed by the Government in respect of such an important programme is a
deeply disturbing matter of great concern."

| do not know if the hon. Minister of Rural Development shares this concern or whether he wants to paper over the
sins of his Department by making wild and boastful claims.

Next only to drinking water, land is the most important natural resource. With a view to bringing all programmes for
land resource development under a single umbrella, this Government, that is, the NDA Government presently sitting
opposite us, set up with great fanfare a separate Department of Land Resources under the Ministry of Rural
Development. The performance of this Department has been, if at all humanly possible, even worse than the
performance of the Department of Drinking Water Supply.

First, the Planning Commission has allocated to this Department only one-fifth of the outlay estimated by the
Department to achieve the targets set by this Government itself. We have not set the targets; we have not made the
estimates; we have not made the allocations. This Government sets its targets; this Government then prepares its
estimates; and this Government then goes to the Planning Commission. The Planning Commission sneers at them
and says, 'lIf you want 100, we will give you twenty.' Only one-fifth of what they have themselves estimated to attain



their targets has been allocated. In other words, whereas the Government claims - this claim has been made in
documents that have come before the country — that it would reclaim 40 million hectares of wasteland by the end of
the Twelfth Plan, that is, by the year 2017, at the rate at which the Planning Commission is funding this
Department, the target would not be attained in 2017. It would not even be attained in 2070, but insha Allah, by

some time in the 22" century. It is ridiculous, absurd and most of all heart-breaking if this is the way of planning the
development of the single most important natural resource of this country, that is, land.

However, | cannot blame the Planning Commission for this absurd state of affairs because the performance of the
Department has been so pathetic that only a fool would throw good money after bad. The Mid-Term Appraisal of
the Planning Commission says that although it is claimed that over 16 million hectares have been reclaimed, India's
net sown area has remained stagnant. They say that over the years, they are adding reclaimed land to our
available land but the land on which our sowing takes place remains exactly the same. How is this? Instead of
reconciling the wildly contradictory claims of the Ministry of Rural Development and the assessments of the
Planning Commission on the impact of land resource development programmes, Shri M. Venkaiah Naidu's
Department contemptuously dismissed before our Standing Committee — Shri Anant Gangaram Geete is there to
bear me out — the findings of the Planning Commission. They just flatly denied that the Planning Commission knew
what it was talking about.H

Is this any way to govern? Moreover, although the hon. Minister is on record both inside and outside this House
that he disapproves of parallel bodies to Panchayati Raj Institutions to run programmes that have been devolved to
the panchayats through the Eleventh Schedule to the Constitution, his own Ministry's Integrated Wasteland
Development Programme - with which has now been merged the watershed component of the Employment
Assurance Scheme - is being run by parallel bodies and not by the Panchayati Raj Institutions. He is on record. He
said this last week in the House that he disapproved it. Just before that, to abuse the Madhya Pradesh
Government, he also said that they were not allowed to have parallel bodies. We asked him; and | am glad to say
that we succeeded in trapping the hon. Minister into saying here on the floor of the House last week, that he
disapproved the parallel bodies. Good. Now, the next step for the hon. Minister to take is to do the honourable thing
of stopping his own Department's Integrated Wasteland Development Programme from being run by parallel bodies,
entrusting them straightaway to the panchayats and getting them out of the grip of these babus who run your
Ministry. Unless and until the IAS is buried, there is no hope for this country to develop.

You, Sir, would agree with me that I, having been one of them myself, know this better than anybody else in this
House; | am trying to rise on the dead stones of my former self and plead with you as it is not possible for the
Opposition to do and it can only be done by the Government. Since we now have a Minister of Rural Development
who is pledged to ending parallel bodies to Panchayati Raj Institutions, at least for this very very important
programme that he himself is running, let him entrust them to the panchayats and give them the money for that.

| assure him, as | am sure he will assure me that there will be miraculous results that would follow, for wherever we
abolish the IAS, Jannat arises of its own accord. If the hon. Minister's right hand does not know what his left hand is
doing, what hope is there for the poorest of the poor who are desperately looking to this Ministry to allot them the
reclaimed land just do bigha zammin that they desperately need? | know the Minister will resent to what | am about
to suggest, but in all humility and without wanting to be partisan, might | request him

to call the Chief Minister of Madhya Pradesh and ascertain from the Chief Minister how the Government of Madhya
Pradesh intends to ensure that within the next few years = | think, it is three or four years - there is not going to be
a single landless famiily left in that State? After satisfying himself that the Government of Madhya Pradesh does
have a valid scheme, then | suggest that — notwithstanding this idea having come from the mind of the evil
Congress — he gives some attention to it so that the poor of this country can be saved.

So far as | know, all ideas regarding the poor of the country which are valid have come from this side; there is an
immense paucity of good ideas from that side. For three years, we have been waiting for some good ideas or at
least for the proper implementation of our good ideas. Perhaps because Shri Venkaiah Naidu way not in charge
and less competent people were in charge, we have not made any progress. | hope to meet him again here next
year to see whether my advice has been taken. | am particularly saddened that in this year, when large parts of the
country, particularly the drought-prone and desert areas of Gujarat and Rajasthan have been reeling under the
worst and most prolonged drought in over a decade, the allocations made by the Finance Minister has been so
inadequate, that the Standing Committee has been constrained to note at paragraph 3.39 of its report that it will
take 60 years = | repeat, 60 years = to cover the blocks in this country which are drought-prone or desert areas.

Moreover, even within these ridiculously low allocations, the Department of Land Resources have had to admit to
our Committee that they have failed to spend Rs.163 crore under the Drought-Prone Areas Programme, DPAP.
They do not get the money that they want, and when the money is given, they are unable to spend it.



They are unable to spend the money and they make excuses before our Committee. Instead of wearing sackcloth
and ashes and falling at our feet and saying - =% @iyt - they show their arrogance. They say, This is okay' and
“That is all right'. When we send in Reports, they wait until we insist on Action Taken Reports. After that, they
repeat exactly what they have said in the past. Unless, Mr. Minister, you are able to curb the arrogance of your own
officials and make them responsible to Members of Parliament and, above all, responsible to you as the Minister in-
charge of policy, | am afraid this farce will continue.

Please refer to para 3.3. It is even more shocking. The number of watershed projects sanctioned in drought-prone
areas has been slashed last year — a drought filled year - from 2228 in 2000-2001 to just about half, that is 1685, in
the current year. In the Desert Development Programme too, sanctions in the first eleven months of the financial
year were only a little over half the number of projects sanctioned in the previous year. It is down to 886 from the
previous year of 1500.

| request that this portion of my speech be etched in the letters of gold in the Minister's heart. Not until this
Government ensures (a) adequate allocations to land resources; (b) unifies the absurd multiplicity of programmes
into a single genuinely integrated scheme; (c) plans and implements the land resource programmes solely through
the panchayati raj institutions; and (d) cajoles and compels the private sector to invest in land reclamation, ours will
continue to be a land-starved nation. Nothing absolutely nothing which this Government has done in the last three
years, indicates any ability to convert into reality the vain and empty boasts that it makes about its concern for the
poor and the landless.

The third Department entrusted to the tender mercies of our hon. Minister is the Department of Rural Development.
It is the Department of Rural Development. It runs programmes of employment - generation for the unemployed,
income - generation for groups of the poor, and asset - creation for poor communities. | cannot think of a nobler
responsibility. And | cannot think of a greater betrayal of the poor. This Government has renamed and restructured
these programmes into Swarnajayanti Gram Swarozgar Yojana three years ago. It is difficult for the Tamilian
tongue to pronounce these names. Last year 2000-2001, between the Budget Estimates and the Revised Estimates
the Government reduced the Budget allocation by sixty per cent for the Swarnajayanti Gram Swarozgar Yojana - for
two reasons. One is for good reason and the other is for a bad reason. The good reason was that the Department
of Rural Development had fallen flat on implementation. The bad reason and the terrible reason was that, instead of
ensuring that the poor get their due, the Finance Minister diverted Rs. 530 crore from this scheme to his fat cat
friends in the Confederation of Indian Industry and assorted rich men's clubs. Is this acceptable?

Coming to physical achievement, | would draw the attention of the House to para 2.8 of the Standing Committee's
Report. In the first ten months of 2000-2001, only 40 per cent of the Government's targets under the Indira Awas
Yojana has been achieved. As for their Samagra Gram Awas Yojana, the achievement is nil. They are still working
out how to spend the money.

They have expanded the Indira Awas Yojana's reach beyond what it was initially intended for. Their financial
allocations have started coming down. Their physical achievements are dreadful. There is a total deterioration of
the ratio of financial outlay to physical achievement - and yet they want to add one more programme to the existing
programme. They just go on multiplying programmes. Perhaps they make more money. The position with regard to
the Employment Assurance Scheme is even worse. Achievement is only 36 per cent in the first ten months. The
House will, | am sure, appreciate now why | described this Government's approach to rural development as casual,
cavalier and callous. May | also add, heartless?

This Government rushes to the aid of the rich; telecom operators, foreign institutional investors, Enron and the like,
with hundreds of thousands of crores in rescue operations but when it comes to the poor, Shri Yashwant Sinha,
Shri M. Venkaiah Naidu, Shri Atal Bihari Vajpayee and the whole lot sitting there just look somewhere else. About
Rs.530 have been taken .away from the Swarma Jayanti Programme to be given to CII. Is this justice? Is this the
way we want to run the country?

We have also seen the dreadful failure of the most touted programme of this Government, the Pradhan Mantri
Gram Sarak Yojana, Gram sarak without gram panchayat or gram sabha? What kind of Gram Sarak Yojana is this,
Mr. Minister? Everything has been bureaucratised. The babus will plan the programme and the thekedars will
implement it. Intermediate panchayats have some say in supervision but the actual supervision will be by
bureaucrats and technocrats named to the Project Implementation Unit. The Gram Sabhas will be called, only after
the damage is done, to conduct what is fancifully called the Social Audit. Members of Parliament and MLAs have
been sidelined or bought off with lollypops. It has taken ten long months for this incompetent Ministry to produce
these intolerable guideline. So shameful are these guidelines that within a month of issuing them, the Department
has pleaded before Shri Geete's Committee that they would be immediately revising the guidelines because they
were so badly drafted.



In the meanwhile, virtually not one paisa of Rs.2,500 crore, the largest programme ever in the history of India for
rural development, authorised by this Parliament has actually been spent. Some sanctions have been issued and
perhaps in a few places some work might have started but the actual expenditure under a programme
sycophantically dedicated by the Finance Minister to the Prime Minister, probably to save himself from the RSS,
has completed its first year with next to no benefit reaching any village anywhere in this country. Can there be more
callous behaviour than this? Can there be greater incompetence than this? Why do we give them Rs.2,500 crore for
rural development if they cannot spend a penny? Why cannot they simply say that they are incapable of running
this country and hand over governance to those like us who have done a much-much better job....(Interruptions)
What has happened is utterly shameful.

This Government, | admit, has for the moment a brute majority in the House although that is not in evidence here.
The minute we talk about the poor, the BJP goes off to drink coffee. There is hardly anybody sitting overthere. This
Government has for the moment, a brute majority in the House which it will use, | know, to ram through the Budget
proposals but the people outside know how badly they have been betrayed. This is a Government of the Rich, by
the Rich, for the Rich. It cares little for the poor. It cares little for rural India. It is a Government which has lost the
moral right to rule. It will soon forfeit its arithmetical right to continue in office.
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MR. DEPUTY-SPEAKER: Shri Kantilal Bhuria, we do not have time now. Please do not interrupt him now.
...(Interruptions)
st st wem= (Fotl) @ Sueas wEgg, YR oY, ar-ar fg F 9e @ oy 9o o #1 3w e # 6 g R A% o1 dwar A Syl
&€, ( zaum)
st wiftreral RAT : IuTeae FEGy, e Wied e FE W € AUy § G Us g & oifdhe T8 SR YR &Y @ €, dedd wal
@l 214€| ( @raur)
MR. DEPUTY-SPEAKER: Again, you are interrupting him.
...(Interruptions)

#t Rravs fag wter @ Suene #eiey, 7emey # Bed oW S1Ude €1d €, U8 a1d Hr-a Bifxr are qRar off sredl ave @ 9 €1 gafern
oa off B¢ Vel ara ol @, o 9 g 9o WS B € ok fu-dia # dierek SR WIT # U Iwe Bt B gard wed § 1€ ( 2as)

st cesor fe @ Sweas #eiey, +ff Rivycry fie St 7, g7t urdt &1 wemmw § @ wwrn o Ran ik e am @t wwrn o) SIG€) (=
IYT)

MR. DEPUTY-SPEAKER: Shri Lakshman Singh, you are also interrupting him. We have no time. We have time
constraint.

1 wiforera qRA1 : Swwe 7815y, § 98 S Al g [Ba€) ( @aamE)
MR. DEPUTY-SPEAKER: Nothing will go on record now except the speech of Shri Shivraj Singh Chouhan.
(Interruptions)*

st Rravs g ater @ Susg 78Ry, 7oty § U6 RIS & g1 B Brea ardl 9l e S 9% 8 TE R Uh faur @
AT H A | 8

3 arel Gy fFOeT S WEMAT 81, I8 UdT I S| 31| §9 aral B vifed| et ar 89 urior fiw @) ARt ) e &R @ E
&€ ( =aur)

Sqrege Heled : fawra fig oft, gl ordl @ dwR oft e arel € gHfiy 319 319 ruET Wil wATE B |
...(zraem)



#t Rravs e aters : surene #egy, § a8 Frags s @ o & 50 91 @1 1 el 8 99 W% B H g9 o | 2 dmen ATy B
HATTE g8 dT6d W I A B W6 B BN AT B @ & 39 P dier B rer A sraer § a1 # v ara A o et Bt @ oy
e A fh A AR DG Hs TSGR DI & olfb I AT1ail A FiEal DI Wl GgWHT 841 a1faq o1, 98 fR@g 78 a1l gad ga+1 @a
& 5 o 1 ft Tou weR &, 7§ b B Rrem aRie B do & @ gl dob & ¥ dob ot welht archt € wia Wae B 9 ge @ gl
Fg ar a1 fafa 78 2t € 5 &n Rren ofie & doat g § vga 78 ua, e @1 a1d @ sraw 8, 9 v & ara a1 e €l gufery due
Hfh Bs APR W 1 F9C I 8, I9S Ay FaEsE g 7 s Aremd ¥ A H3H Sff 9 e s area g 6 andior e @
Aol & fog @ TSR A U491 91 &, 37 wa Aroel § qigael ot arfierd gifead S S| s w9 9 B9 /e w45 St 9 =non
&R {6 Heuie A, wieRn 4 |iwel 1 Ffvad v @ arferd @it et w1 ardifites ff el o1 e afRe) § snued sy w1 A g¢
UE AR g wrior s w5t @ awarg <1 argm | &€ ( =Ear)

MR. DEPUTY-SPEAKER: Why are you standing up, Shri Ashok Pradhan?

* Not Recorded

#t areies wen_ @ Sueny #eled, $ei1 dgd Hewyul ard #El ¢ 8€|( =aur)

&l arell I aga wewqyl 2| 8€)( @aum)

MR. DEPUTY-SPEAKER: The Minister would take note of it.
...(Interruptions)

MR. DEPUTY-SPEAKER: Please do not interrupt.
...(Interruptions)

#t arenes e @ Swerd wegy, vt wiwel @t 7@l dier 71 8€) ( =auE)

IUIEAE HBIgd : 3T IR-9R SIS & §SIC Jd By Fife egd T8l ol

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri Shivraj Singh Chouhan.
(Interruptions) *

st Rravs b ater @ Sueny weiey, 191 g @ 5 |ew @ wasil &1 1er &vd gU A A3l oft e € @w =mon @ <A1 &€ (
FUT) U aR GF: 39 g3t drer o1 WA &, Swe forg F sruet awrarg 3o gu oot ara g v g

* Not Recorded.

SHRI SAMAR CHOUDHURY (TRIPURA WEST): Mr. Deputy-Speaker, Sir, the NDA Government, under the
leadership of BJP and the Sangh Parivar, has adopted the policy of contraction of domestic demands and widened
the concessions to the corporate sector as a means of socalled revival of economy. What would the departmental
budget do isolatedly? The result of the reforms, under the guidelines and dictats of the IMF, the World Bank, rather
aggravates the domestic problems and creates a crisis like situation. New investments by the corporate sector
practically declined. The GDP growth slumped to 4.8 per cent. The agricultural production has declined and the
rate of growth of foodgrains production, for the first time, has fallen below the rate of population growth. The
manufacturing sector grew by merely 2.5 per cent. The Government has depended more on increasing the indirect
taxes instead of revenue collection. Dismantling of the PDS and virtually leading to abolition of minimum support



price for the procurement of the foodgrains directly from the peasantry have constituted a massive attack on
agriculture. The Government's claim of PDS has only been decentralised, is exposed as a fraud.

Suggested increase in customs duties to protect price as a result of freeing of imports has become only an
eyewash. The landed cost of copra even after paying the increased import duty will be Rs.17,000 to Rs.18,000 per
tonne while the present market price is Rs.21,000 to Rs.21,500 per tonne. The imported coconut oil costs less than
the existing market price. All the agricultural produces are imported and this challenges the cost of production of the
farmers of our country. So, the rural economy has been severely hit.

st wen fhe () @ e e Gare @ fuie w o @ @ @ iR A aue R de w@ € &€ ( 2aurE)
SHRI SAMAR CHOUDHURY : Sir, this Demand cannot be discussed in an isolated way.

MR. DEPUTY-SPEAKER: Shri Samar Choudhury, we are now discussing the Demands for Grants of the Ministry of
Rural Development.

SHRI SAMAR CHOUDHURY : Yes. | am speaking about the impact of the policy adopted by the Central
Government. This has to be discussed.

MR. DEPUTY-SPEAKER: | am reminding you because your Party has been allocated only 11 minutes out of a total
time of three hours which has been allotted for this discussion. So, if you divert your attention to some other
matters, then you will not have any time left to speak about the Demands for Grants of the Ministry of Rural
Development.

SHRI SAMAR CHOUDHURY : The overall impact of the policy adopted by the Central Government has to be
discussed here. We also have to discuss whether this Budget will give some benefit to the people or not.
Otherwise, how can we discuss about one department in an isolated way? It is a general discussion. So, | want to
make these points.

Sir, subsidies to the farmers have been mostly withdrawn. Then, commodities produced in rural areas could not
come up for export due to the wrong policies of the Government. Earlier, only farmers were committing suicide; now
even weavers in rural areas are committing suicide. The Government has totally failed to protect the rural
producers.

Sir, in the name of downsizing the bureaucracy, 66,000 jobs are to be cut every year for the next five years. The
ban on recruitment continues even now. The Recruitment Boards of the nationalised banks have been abolished.
Proposed changes in the labour laws are meant to facilitate large-scale retrenchment and lay-offs. So, employment
opportunities are set to decline further.

Sir, employment opportunities are coming down in agriculture and allied services. In other areas like industry,
cottage industry and trade also, employment opportunities are coming down. Where will the rural people go? So,
there is a total stagnation of life in rural India. This is the situation in our country now.

The Government fails to see the kisan and agricultural workers agitation all over India and does not change its anti-
people policies and anti-people economic programmes. It is said in the Budget strategy that accelerated reforms in
the agricultural sector, food economy and rural development programme have been targeted. But the Government
has taken up the programme of privatisation and concentration of agricultural seed industry to displace farmers'
varieties.

The consequences of giving seed companies a free hand through privatisation and deregulation have been
increasing the cost of seeds and agri-chemicals for farmers, thus increasing farm debts and increasing crop failure.
While the farmers' suicides are the extreme results of these policies of market freedom that has come before the
whole of the nation, what intervention shall have to be made by the Government at the national level?

The NDA Government has prescribed in the Budget for Agriculture and Rural Development (a) Corpus of
NABARD's RIDF increase by Rs. 500 crore, (b) Kisan Credit Cards within next three years, (¢c) NABARD will link
one lakh self-help groups, (d) reduction in interest rates for credit, (e) setting up of agri-clinics and agri-business
centres, (f) farm water management in Eastern India, and (g) Technology Mission in the North-Eastern States for
integrated Development of Horticulture, etc. But what will these do to the deep and severe crisis in the rural
economy?

The Budget may please some richer sections among the rural masses only. The corporate will be happy. They are
happy with this Budget. The rural people of the country during the last few months have come on the streets with
larger mobilisation for protest. A change in the policy is the crying demand of the whole nation. | request the
Government to have a regard for the people's demands.



Lastly, | protest this anti-people Budget.

*SHRI GUTHA SUKHENDER REDDY (NALGONDA): Mr Deputy Speaker Sir, even after 54 years of our
independence we have not succeeded in eliminating poverty from our rural areas. For this gigantic failure, all those
who have ruled this country during the past 50 years should hold themselves morally responsible. Even to this day
millions of our countrymen in our rural areas are suffering for want of food, clothing and shelter. Therefore time has
come now to make a concerted effort to provide them these basic requirements. Sir, while supporting the Demands
for Grants of Ministry of Rural Development, introduced by Shri Venkaiah Naidu, | wish to make a few suggestions
for his kind consideration. Nearly Rs 13000 crores have been earmarked for the development of rural areas this
year. Sir, rural development solely rests on an efficient Panchayat Raj system. Several moves were made in the
past to introduce 3 tier system in the place of existing 5 tier Panchayat Raj system. The present principal opposition
party in Lok Sabha, Congress, has gone to the extent of introducing a Bill in the Lok Sabha sometime ago. But
surprisingly the same Congress party is opposing the move to introduce the 3 tier Panchayat Raj system in Andhra
Pradesh. It is a known fact that there are many defects in the 5 tier Panchayat Raj system. Only a 3 tier Panchayat
Raj systemis conducive to an integrated development of our poverty ridden rural areas. There is every necessity to
bring in far reaching changes in Gram Panchayats.

Proper steps should be taken to impart necessary training to the representatives of all Panchayat Raj institutions.
This comprehensive training programme should be imparted to all at each level. Members and surpunch at the
village level, President of Mandals, Members and Chairmen of Zila Parishads should all be trained properly.
Meetings are not being conducted periodically at present. Once they meet at the time of their election and the next
meeting will be *Translation of
the speech originally delivered in Telugu.

held only at the time of their next election. This practice must go. Introduction of reforms and appropriate training to
the elected representatives is a must for the development of our rural areas. Only when our villages progress and
prosper, the country as such would prosper. The development of the country has no meaning if our villages remain
backward.

The supply of drinking water is the most important problem that the rural India is facing today. Even after 54 years
after our independence we are not in a position to supply safe drinking water to our rural population. There are
many areas in the country where people track down 2 to 3 kilometres in order to get a pot full of drinking water. We
have failed miserably in supplying the safe drinking water to our rural areas. The drinking water in many parts of our
country contains fluorine. Fluorine is injurious to health. We have to initiate steps immediately to provide water
devoid of fluorine to our countrymen. The previous United Front Government initiated steps, under Rajiv
Technology Mission, to supply river water to the thirsty population by constructing projects wherever necessary. In
Andhra Pradesh also several major projects were taken up for the supply of drinking water. As the time passed by,
the cost of construction has gone up steeply — and we are not in a position to complete them in time though they
are in the final stages. This year the Central Government has initiated steps to provide safe and filtered drinking
water to 58 districts in the country by constructing sectoral projects. But even in these areas, due to non-availability
of safe water in the bore wells, people here once again had no other go but to use the fluorine contained water.
Keeping this in view, | appeal to the Hon. Minister to take all necessary steps by constructing and completing the
projects for supplying the river water for drinking purposes wherever it is possible and feasible. Sir, in my own
district Nalgonda, in Andhra Pradesh, a comprehensive project named after Shri Madhav Reddy to divert and
supply the waters of Srisailam left canal to the needy was envisaged and submitted to Central Government for
clearance. It is a project costing about Rs 350 crores. It is pending before the Central Government since past one
year. | have already submitted several memoranda to the Hon. Minister for early clearance of such projects. If such
projects are sanctioned and taken up in time, we will be in a position to supply at least safe drinking water, devoid
of fluorine, to the rural poor. | take this opportunity once again, to request through you, Sir, to the Hon. Minister to
intervene and see that the projects in Andhra Pradesh are sanctioned immediately.

Sir, even today the communication system in the rural areas is heavily dependent on the rural roads. |
wholeheartedly congratulate the Hon. Prime Minister Shri Atal Bihari Vajpayee and Hon. Minister for Rural
Development Shri Venkaiah Naidu Garu, for taking up 'Pradhan Mantri Gram Sadak Yojna' programme this year. It
is a very good programme. Our villages which had been deprived of all weather roads during the last 50 years are
going to have bitumen roads in the next seven years. It is a noble venture. | request our Hon. Minister to take up
one such similar programme to supply protected water to all villages in the country in the next 6 or 7 years. If he
succeeds in doing so, our people would ever remain grateful to him. This will also pave the way for alround
progress of the country.

Sir, the rural electric supply is an important area about which this Government should think seriously. Even to this
day 40 to 50 per cent of our villages have no electricity. The villages can develop and prosper only when we
succeed in providing them with protected water, roads and electricity. Even if you provide education facility by



opening more and more schools and colleges, but if there is no electricity, the entire effort becomes meaningless.
Hence rural electrification is also equally necessary for the progress of rural areas. Hence special efforts have to be
made in that direction. More funds should be earmarked for this purpose. Emphasis should also be laid on providing
street lights in the villages. This all needs a special programme and special grants. | hope and trust that this
Government would attend to this problem too.

Sir, under Assured Employment Scheme, funds are being released to provide employment in the rural areas. We
have taken up this scheme in order to generate employment and provide livelihood to the rural poor. But
unfortunately this scheme is not being implemented properly. The Central Government has already provided
guidelines to the District Collectors to involve the local MPs in the implementation of the programme. Under the
guidelines, the Members of Parliament belonging to the area have to be consulted. But nowhere it is being done so.
The works are being selected and taken up as per the whims and fancies of engineers and bureaucrats. Neither
the poor people nor their elected representatives have any information regarding various jobs undertaken. It is the
duty of the Central Government to see that the guidelines issued by the Centre are implemented in letter and spirit.

Sir, | want to say a few words about DRDA. The Hon. Members who have spoken earlier, dealt with the subject at
length. The role of elected representatives of the people is getting reduced by each passing day. In fact, there are
many districts in many States of the country where not even a single meeting has been called after the constitution
of 13! Lok Sabha. It is unpardonable. | request the Hon. Minister to take immediate steps to see that the Hon.
Members of Parliament are made the Chairmen of these bodies at once. The views of the people and their elected
representatives should guide the administration. The Government must ensure this so that people are sovereign in
letter and spirit.

We have taken up building up houses for the poor under Indira Awas Yojana. Here again, the elected
representatives of the people have no role to play. Even the 'lucky draw' is also being conducted by the Collectors. |
once again appeal to this Government, to see that the wishes of the MPs and the representations they receive from
the poor should get adequate response from the people who matter.

Sir, the underground water level in the country is going down further and further. In order to obviate this problem we
have taken up watershed programme. But some irregularities are reported from some areas. The Government
should see to it that no irregularities take place in this programme. It should be the prime concern of the
Government to see that underground water level is maintained. This programme should be implemented in all the
drought prone areas in the country.

Sir, the progress of the country is dependent on the prosperity of our villages. Sir, | am feeling supremely happy
today. For the past 15 days, we have been waiting eagerly to find an opportunity to take part in the proceedings of
the House. We wanted normal functioning to resume to take up the problems of the people. It is the sacred
responsibility of both the ruling and opposition parties to see that the House functions properly so that the problems
of the people are addressed to. The country is facing an acute drought on one hand and on the other there are
floods. People are subjected to all sorts of agonies and hardships. Farmers are committing suicide. This is the
supreme forum of the people where problems concerning them are voiced by their representatives. It is the forum
which guides the nation. Yet the valuable time of the House has been lost for the past 15 days and the grievances
of the people could not be ventilated. Urgent issues could not be raised. We could not discuss and could not evolve
remedial measures. This is quite reprehensible and we condemn it. Sir, we are new to the House and hence we are
eager to highlight the hardships faced by the masses. Hon. Mani Shankar lyer, in his speech, said that we are not
capable of governing the country and hence the reins of power should be handed over to them. Precisely for this
reason his party has stalled the proceedings of the House for the past 15 days.

Sir, power is not important what is important is the progress and prosperity of the people. All political parties
including regional parties should understand and appreciate this basic truth.

Linking of major rivers like Ganga, Kaveri, Godavari and Krishna is essential for the development of our rural areas
and our agro-economy. We can provide more water for irrigation. It will also be possible to provide drinking water to
all. Both the Union and State Governments must converge their mind and will to attend to this mega issue. It is
needless to repeat that the prosperity of the country depends on the prosperity of the rural masses. Hence | urge
upon you that linking up major rivers should be accorded top priority.

The poor in the country think that maintaining bureaucracy is the only job of the Central and State Government. It
appears to them that paying salaries and allowances to their employees is their only job. This impression should go.
This notion needs to be wiped out. Hon. Finance Minister Shri Yashwant Sinha has stated in his Budget speech
that Rs 79,000 crores are being spent on the salaries and wages of the Government employees while another Rs
1,00,000 crores are being paid towards interest. Then where is the money left for the development purposes?

Sir, if we are really interested in the progress of the country, more amount should be allocated for the rural



development. Agriculture must get utmost priority. The Government has the moral responsibility. Every citizen in the
country needs to be assured of food, shelter, water, clothing, education and health services. This is the sacred
responsibility of any elected Government. The opposition parties are also equally responsible in carrying out this
noble and gigantic task.

Sir, | conclude my speech thanking you for providing me an opportunity so precious enabling me to bring to the
notice of the Government various grievances faced by the poor and the rural masses.

Jai Hind. Jai Janmabhoomi.

SHRI N. JANARDHANA REDDY (NARASARAOPET): | would request Shri Gutha Sukender Reddy to in-toto report
his speech to the Telugu Desam Leader so that he may help the State Government. All his suggestions are not only
meant to Shri M. Venkaiah Naidu but Shri Chandrababu Naidu also.

SHRI GUTHA SUKENDER REDDY : | am suggesting to the Government of India to take Andhra Pradesh as a
model State. They can also implement the total Andhra Pradesh programmes in the country.
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*SHRI K.H. MUNIYAPPA (KOLAR): Mr Chairman Sir, more than 75 percent of our population live in rural areas.
Most of these people are agriculturists. Mahatma Gandhi's dream was Ram Rajya by uplifting the poor and the
downtrodden in India. That is the real freedom. Our late lamented leader Smt. Indiraji and our former Prime Minister
Shri Rajiv Gandhi have rendered yeoman's service in this direction. Unfortunately, the BJP regime is not at all
interested in making this dream a reality. They are very keen to change the names of some programmes like
Jawahar Rozgar Yojna, Indira Awas Yojna, etc. What is there in a name. It is Pandit Nehru, Shastriji and Indiraji,
who dedicated their lives for the services of and the poor labourers. Indiraji nationalised the banks with the
objective of helping the middle class and the poor people particularly the workers in the industries. Small farmers
are very much benefited by this nationalisation. This Government is very keen to privatise all these banks. This is
much against the wishes of the people of our country, our economy. Our country will ruin if privatisation of banks
continues like this. Rajivji's thought provoking ideas and encouragement in the field of telecommunications has
enabled our country to progress very rapidly. This enhances the prestige of our country in the world.

Our leader Smt. Soniaji has spoken to the Hon'ble Prime Minister and agreed to take part in the current Budget



Session. Immediately after this we will take up the issue of Tehelka scam. Joint Parliamentary Committee is a must
and the truth should come out. There are other scams also where the ruling party leaders are involved. The people
of this country should know the truth. Our Congress party had set up JPC when such demands were made by the
opposition. Hon'ble Shri Vajpayeeji was the leader of the opposition in this Parliament for a pretty long time. He
knows the importance of JPC. He is a wonderful leader. Unfortunately he is in this NDA and is surrounded by RSS,
Bajrang Dal and other

*Translation of the speech

originally delivered in Kannada.

groups. There is no other way but to constitute JPC to find out the truth and to take action against the culprits. |
request the Hon. Prime Minister to agree to our genuine demand. Shri Venkaiah Naidu, the Hon. Minister of Urban
Development, is an efficient person. He has planned his programmes to make the dream (Ram Rajya) of the
Mahatma a reality. | welcome his efforts in this regard. They should not waste their time in changing the names of
the various programmes. On the other hand they should take keen interest in implementing the progressive
programmes like JRY, IWDP, DPAP, DDP and others.

Hon. Minister knows the problems of the people as he himself hails from rural area. The fund that is released by the
Centre should reach the needy. There should be no middleman. Our former Prime Minister Shri Rajivji had stressed
this point and we had taken keen interest to see that grants would reach the people. The Funds should be utilised
for providing drinking water, to construct school buildings, road construction, etc. 120 districts of the country have
the acute problem of drinking water. Out of these five districts are from Karnataka. Disiltations of small tanks has to
be taken up immediately. More funds should be released without any further postponement. MPLADS fund and
State Government funds can also be utilised for the purpose of providing drinking water. The amount for this
purpose which is 10 crores should be increased to at least 20 crores. MPLADS fund is only 2 crores for each MP.
This amount should be increased to at least 5 crores. Out of this 2.5 crores should be utlised for providing drinking
water facilities to the rural masses of our country. The rest of the amount may be utilised for school building
construction and other purposes. MPs, Gram Panchayats, Taluk Panchayats, Zila Parishads must be involved in
implementing all the programmes. Corruption must be checked completely.

| hope and trust that under the able guidance of the Hon. Minister Shri Venkaiah Naidu our farmers and rural people
who constitute more than 75 per cent of our population would get justice.

Sir, | thank you for giving me this opportunity and with these words, | conclude my speech.

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. VENKAIAH NAIDU): Mr. Chairman, Sir, | feel it my fortune
that after a gap of so many years there is a debate and discussion on the Demands for Grants under the control of
the Ministry of Rural Development.

| am really enlightened by various suggestions and also criticisms made by the Members of this House. Mr.
Chairman, Sir, | should admit that Shri Mani Shankar Aiyar tried his best to provoke me. | am a Minister now. There
was little temptation initially to go back to my earlier role of a spokesman of the party and then respond to him.
Though | am no match to him with regard to the language, | have to take the help of Shri Jaipal Reddy or Shrimati
Renuka Chowdhury or somebody else to respond to him in his own phrases. But | do not want to do it for the simple
reasons that | am holding a responsible position. | am answerable to the people. People have elected us and have
given this opportunity.

| was really surprised that a person who has the administrative experience, the experience as a ruling Party
Member, Shri Mani Shankar Aiyar was rather cursing me and my Government than actually highlighting the failures
of my Government. Cursing, of course, is a human weakness. Though, some of the Rishis also have indulged in it
earlier.

Sir, by his cursing, things will not change. Moreover, he was saying that that this Government has failed on all
fronts. | would like to respectfully submit to him, through you, and to this House that this Government is three years'
old and these problems of the rural development, particularly poverty and the backwardness, are not the creations
of one year or two years of any Government's role. | know that he is aware of it. But he has to perform the
responsibility of attacking my Government in a forceful manner. So, he has used all the phrases at his command
and then went on to lambast the Government. But, | would like to request him to search his soul, look back to what
has happened in the last 50 years. As many of our friends just now said, and as a Minister, | am also really sad to
see a situation that exists today.

We have nearly 2.5 lakh villages which do not have pucca, serviceable road connectivity; we have nearly 2.4 lakh
villages which do not have assured protected water supply. There is drinking water but some of the schemes have



become defunct; their levels have gone down. They need upgradation. | do admit that. That is why, he was quoting
some figures. | will come back to that. At the same time, after 53 years of Independence, after much talk of Internet,
Website, portals, etc. 2.36 lakh villages do not have telephone connectivity even today; 80,000 villages do not have
electricity, forget air-conditioning and other additional facilities. Electricity has not reached 80,000 villages so far.
The same is the case with regard to pucca school buildings for the rural schools; pucca buildings for the rural
health centres. Who is responsible for all this? Do you hold me and my Government, which is only three years old,
responsible for this entire situation? Should you not think in terms of really adopting a constructive approach of
responding to the situation and try to find out the answer and come out with some sort of constructive suggestions
to this Government? | was really waiting for the constructive suggestion from Shri Mani Shankar Aiyar.

SHRI RAM NAIK (MUMBAI NORTH): There, you went wrong.

SHRI M. VENKAIAH NAIDU: But | proved to be wrong. | do agree that my expectations have gone wrong because
he did not offer any construction suggestion to me expect only one destructive suggestion which he has given to
me. He said that we have powers under the Seventy-three amendment and the power is Article 356. | do not know
as to whether it is a policy of the Congress Party, or as to whether he is speaking with the authority of the
leadership of the Congress Party on this issue. Sir, he is right and he said that the spirit of the Constitutional
amendment initiated by late Rajiv Gandhi to empower the Panchayati Raj institutions, the local bodies and the
Constitutional protection was supposed to be given to them. But, at the same time, | may repeat that we are in a
federal structure.

Suppose a particular State does not hold panchayat elections or does not give powers to local bodies or does not
devolve powers and funds as per the requirement of the constitutional mandate of 73™ Constitution Amendment,
according to which 29 subjects are supposed to be devolved to the local bodies, can we use Article 356 of the
Constitution to dismiss that State Government? That is the dilemma before me and that is where | was searching for
some response and guidance from him. In fact, personally also | am unhappy. Somebody may say that the Minister
is expressing his helplessness. | do admit that seven years have passed since 1993 and we are now in the eighth
year. During this period, | would like to politely submit to Shri Mani Shankar Aiyar, they were also in power and they
could not do it. The reasons are known to him, the reasons are known to me. Even in the case of Bihar where the
Government had invoked Article 356 of the Constitution, this being one of the reasons in addition to other reasons,
his party did not find it right to support the Government and then finally we had to withdraw the proclamation also. |
am not going into that now.

My only submission to this House is that we should find out a reasonable solution to this problem where the States
want powers from Delhi to the State Capitals, but, at the same time, they are not willing to devolve powers to the
districts, blocks and panchayats. This is the basic issue today. | have a detailed list of all the States where the
devolution has taken place and to which degree. But | do not want to take much of the time of the House at this
juncture by referring to it. But at the same time this is the reality today. That is why, | said that | am going to call a
meeting of all the political parties. | would like to take all the political parties into confidence before proceeding
further, as far as this issue is concerned.

Sir, Shri Mani Shankar Aiyar was very pertinently asking me the other day as to what are my political response,
legal response and administrative response. He is a shrewd man. He knows that | cannot give him a straight
answer for the simple reason that if | say something, | must be in a position to do it. Before being able to do it,
simply saying something and making a bold statement is of no use.

Sir, we are in a federal structure and across the country, the Congress Party is ruling in many States, the
Communist Party is ruling in some States, the regional parties are ruling in some States, my own party is ruling in
some States and the alliance partners of NDA are also ruling in different States. If | apply Shri Mani Shankar Aiyar's
analysis and start using Article 356 of the Constitution, | do not think the House will agree with me. Moreover, | do
not think the public opinion will support us. We have to persuade the States. We have to make them understand the
spirit of the Constitution Amendment and we have to make them fall in line by persuasive methods.

1458 hrs (Mr. Deputy-Speaker_in the Chair)

Sir, one method which we tried is, we did not release 20 per cent of the funds to States where elections to local
bodies were not held. As Dr. Raghuvansh Prasad Singh and others also have said just now, people start saying
that they are not at fault, the State Government is at fault. They are saying that we are stopping the developmental
activities by stopping the funds for the fault of the State Government. They say that we are punishing the people for
the fault of the State Government. This was the straight question put to me. So, today | should inform the House
that keeping this in mind, in a helpless situation, | have revived even that 20 per cent also which | withheld earlier.
Dr. Raghuvansh Prasad Singh said: &x= g7ma fiar 23 @ie a1g, /@ $0 &9 $9 arR A § 301 8 Hel drsdl g, (% 39S I8 9
arel T8 SO ¥ UEdl € g9 AT # il 20 wiera T fAER #1 &A1 o, 9 3 W @ Ay [9ER B ff G ok 99 21 #es vuan Refia
faran| s € w1 S o' W@ € q9d AT oI FY YHHSYH & AR H, 39 Al § BT agd fFedR g



Article 280 of the Constitution says that money can be released only if there are elections to local bodies. If money
is not released when elections are not held, the money lapses. That is the constitutional provision. The Constitution
is clear. The Government of Bihar lost good amount of money because they did not conduct elections to local
bodies for whatever reasons it might be.

Sl. Xgd¥ u¥Te (HE @ 89N G dhax @i A1 fh g1d el Sl 741, eldife IEH e a¥er & HyR T8 o1, 7 fder B S@dr o
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g selt 81 g ot g faan @ g8 99 3= e faanl e i fawm & 4 IR ever & T4 21 &€ (( @aumE)

MR. DEPUTY-SPEAKER: He is replying to that.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Pappu Yadav, now please resume your seat.
...(Interruptions)
MR. DEPUTY-SPEAKER: He is not yielding.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) *
MR. DEPUTY-SPEAKER: Shri Pappu Yadav, you ask for a clarification when he yields to you.

SHRI M. VENKAIAH NAIDU: According to the recommendations of the Tenth Finance commission, the grants were
supposed to be released by March, 2000. &€, (Interruptions)

* Not Recorded.

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, you are a senior Member. If the hon. Minister yields, then only,
you can seek a clarification.

...(Interruptions)
MR. DEPUTY-SPEAKER: No, no; | will not allow you. The Minister is not yielding.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: As per the recommendations of the Tenth Finance Commission, the money was
supposed to be released by March, 2000. By that period, whatever may be the reasons, the Government of Bihar
could not and did not hold elections for more than 22 years. That being the reason, under article 280 of the
Constitution of India, | am compelled to say that the grant made for the local bodies will lapse, if they are not
elected. So, it is very clear. That being the case, | am duty-bound not to release the funds.a€| ( =)
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Iurenet HEGE, faER &1 T Fer T 2l fAER F 10 FAS A 81 IWD Ry FT 500 FAS TAAT I« € - q€ Fet mn ? &€ ( @)
MR. DEPUTY-SPEAKER: He is clarifying the position.
...(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister, when the local body is not there, what happened to the money that was
allotted? The hon. Member wants to know about that.

...(Interruptions)
MR. DEPUTY-SPEAKER: The Minister is ready to give the reply.
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MR. DEPUTY-SPEAKER : Shri Pappu Yadav, he is going to clarify the position.
...(Interruptions)

MR. DEPUTY-SPEAKER : Nothing will go on record.
(Interruptions)™

MR. DEPUTY-SPEAKER: What is happening here?
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, the hon. Minister is giving a detailed reply. You are interrupting
him.

* Not Recorded
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Pappu Yadav, please hear him.
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MR. DEPUTY-SPEAKER: The hon. Minister is giving a detailed reply.
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MR. DEPUTY-SPEAKER: | will not allow you like this. Shri Athawale, please resume your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please take your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record accept the reply by the hon. Minister.
(Interruptions) *

SHRI M. VENKAIAH NAIDU: Sir, there are two aspects. Money that is not released on account of non-holding of
elections under Employment Assurance Scheme, that is, 20 per cent of the allocation has been allotted to Bihar and
other States in spite of the fact that they have not conducted elections. | have reviewed the situation and have
decided to release the money. A sum of Rs.21 crore has been released to the State of Bihar along with other
States. | have conveyed and requested the hon. Finance Minister to accept my proposal. It was released to the
State of Bihar along with other States.

With regard to the Tenth Finance Commission, it was over by 2000 March. We are now in the month of April 2001,
and elections are held now. As per article 280 of the Constitution of India, the recommendations of the Tenth
Finance Commission and the connected releases have to be over by 2000 March. As a particular State has not
conducted elections, it has been deprived of getting the benefits of the funds as per the recommendations of the
Tenth Finance

* Not Recorded
Commission. Even same is the case with other States where elections were due by

2000 March and not held. The same treatment was given to other States and no discrimination whatsoever has
been shown against any State.

As far as we are concerned, | can assure you, Sir, before going to other aspects that the day | took over as the
Minister, the hon. Prime Minister told the country that as far as rural development is concerned, s=i ®a1 & famm,
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MR. DEPUTY-SPEAKER: Please resume your seat.
...(Interruptions)
MR. DEPUTY-SPEAKER: Please do not leave your seat. Please remain where you are.
...(Interruptions)
MR. DEPUTY-SPEAKER: He is giving all the details about the funds.
...(Interruptions)
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SHRI M. VENKAIAH NAIDU: If | tell the fact, then the great people, who have made this comment about Bihar, have
to really face the fury of the people. As per the recommendations of the Tenth Finance Commission, this policy
decision was taken when we were not in power. Dr. Raghuvansh Prasad Singh is a senior Member of this House
and he is also in the Panel of Chairmen. He was a Minister and he did not do anything. It was the stipulation laid at
that time that if the State does not hold the election, then the money would lapse. @ &R 3= Ry o @ & & &1 &%l 4
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Sir, as | said in the beginning, we do not want to get provoked into this because our idea is to achieve two
objectives - first one is of ending the backwardness of the rural areas and the second one is of addressing the
problem of the poverty. These are the twin objectives of this Government and of that Government also. Our
objective is to see that the rural India comes at par with the rest of the country. That is the objective with which the
NDA Government have also given a commitment to the people that we would allocate the maximum amount of
money to the rural sector.
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The thrust was with regard to non-utilisation of the funds, with regard to proper utilisation of the funds and for a
better monitoring of the entire system.

First of all, | would like to clarify what our esteemed colleague, Shri Mani Shankar Aiyar has said about the
allocations that we are not able to spend the money, and there is 60 per cent cut in SGSY. It is not borne by the
facts. That is one thing. Secondly, there is some decline in the expenditure. | do agree. But at the same time Rs.728
crore has been spent. It is picking up. The expenditure is picking up in the SGSY. It is a newly created scheme
where the other schemes which were there earlier in force, IRDP, TRYSEM, SITRA, DWACRA, all have been
merged together and a new scheme has come into operation. The scheme is picking up. It is because there has to
be a motivation; there has to be a proper education and then the groups have to be formed. That is why, it has
taken some time.

| do take notice of what the hon. Members have said with regard to the pace of implementation of the SGSY
scheme. We are trying our best to improve the performance of that particular scheme.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, the figures | quoted are about the Budget Estimates and the
Revised Estimates. With regard to the Swarnajayanti Gram Swarozgar Yojana, they are in the documents that have
been presented to us by the hon. Minister of Finance. So, | do not want my good friend, Shri Venkaiah Naidu, who, |
think is the best Minister of Rural Development, to get into any trouble on the floor of the House. He is having a
long time. So, please do not say the figures are wrong. You can give a different interpretation to them. But they are
the figures taken from the Budget documents.

SHRI M. VENKAIAH NAIDU: | am talking about the expenditure. The expenditure is Rs.728.87 crore by the end of
February. You know after March, it takes some time to collect the final figures from the States. Once we know that,
the expenditure level will go up further. Even with regard to Employment Assurance Scheme also, the performance
level is more than 60 per cent even up to February end. Same is the case with regard to JVSA also. It is more than
61 per cent.

With regard to Indra Awas Yojana, a good amount of houses have been allocated to Orissa which is under great
financial stress. They could not match the State grant. There is not adequate progress. Overall, the performance of
the percentage of IRY has come around to 58 to 59 per cent. Here | would like to take the House into confidence. |
would like to be guided by the House. The money and the programmes are planned by the Government of India in
consultation with the Planning Commission, and sometimes, in consultation with the NDC also. The amounts are
also released by the Ministry of Rural Development in consultation with the Finance Ministry and the Planning
Commission. But the money has to be spent by the States, by the Districts and further down. That being the case,
my problem is, on one side, getting greater allocation from the Finance Ministry and on the other side seeing to it
that the States spend money in time in a proper manner.

| may quote here, Sir, what your leader and our former Prime Minister has said. If we send Rs.100 from Delhi, only
Rs.15 is reaching. Rs.85 will be getting leaked in between. That is the famous quotation. As a Minister, | am not
quantifying anything now because | am still coming to grips with the entire situation. | do understand there is certain
amount of leakage. To what extent? How do you rectify it? That is the issue which is before me. If | try to find fault
with the States, then tighten the entire system and insist on each and every thing, then the utilisation will become
less and the allocation will also become less. If | just keep quiet with regard to the proper utilisation and do not do
anything, the money will not be reaching the desired people. This is a problem before me. | can also say that in this
particular State, the expenditure level is very less. | can also reduce the allocation next year for them. But will it
solve the problem? That is why, instead of taking up the approach of finding faults with the States, | am trying to
understand what are the practical problems they are facing in spending the money in time.



You are all aware that we release the money. Unless they give us the utilisation certificate by spending 50 per cent
of the money allocated, the second instalment will not go. If the second instalment does not go and if they could not
come for further request, there will be a cut of 10 per cent in the month of January, a cut of 20 per cent in the month
of February and a cut of 30 per cent in the month of March. So, naturally, the allocation to that particular State goes
down. They are saying you are giving the money only in January and February. In April, it is becoming the opening
balance. Then, you are not releasing the first instalment. It is a practical problem. But the answer lies in the States
only. Unless they are able to spend the money on time through proper means, they will not be able to get the
second instalment release from the Government of India. So, we are trying to understand the practical problems of
the State. We are interacting with them in the spirit of our co-operative federalism and trying to see that the genuine
problems are met. Then, wherever there is diversion, wherever there is deviation, wherever there is
misappropriation, action is also being taken in definite cases which are coming to our notice.

We are not trying to discriminate against any State on the basis of this particular issue.

With regard to the role of the local bodies, | fully share the views expressed by Shri Mani Shankar Aiyar because
the local bodies, the panchayat raj institutions should be totally involved in the implementation of the rural
developmental activities. For that only the Zilla Parishads and the DRDAs are given powers to prepare the
programmes and schemes which are needed for that particular district.

We have also another guideline that the Gram Sabha should duly select the beneficiaries. He said that the Gram
Sabhas are meeting at a later date. This is with regard to PMGSY, but with regard to other programmes, the
guideline says, ‘the Gram Sabha should meet first and identify the poorest of the poor so that they can become
eligible for the benefits of the Government of India’. If it is not followed in spirit in a number of places, the
Government of India is pursuing the matter with the States to see that the Gram Sabhas are held at least four times
in a year without fail. We will pursue it further in the coming years regarding holding of the Gram Sabhas.

Sir, you can only give incentives and disincentives. More than that, if you think in terms of taking action, it has
become counter-productive. The incentive is that whosoever performs well — there are States like Maharashtra,
Karnataka, Gujarat, Andhra Pradesh and Tamil Nadu which are asking us: "Sir, we are spending more and you are
reducing our allocations because the poverty levels have come down'.

There are States like Madhya Pradesh, Bihar, Uttar Pradesh, Chattisgarh, Jharkhand which are very backward,
where the poverty levels are high. These States are saying: "Just now you are talking of the road connectivity also.’
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MR. DEPUTY-SPEAKER: Please do not interrupt. We have to take up discussion on another Department, that is,
Department of Disinvestment. So, please do not interrupt.

...(Interruptions)

SHRI PRAVIN RASHTRAPAL (PATAN): The powers of DDO under the Panchayat Act are taken over by the District
Collector. The Congress has won in Gujarat State. The State Government has decided to remove the power of

Panchayat to charge octroi with effect from 15! May, 2001. As a result, they will lose their income. ...(Interruptions)
MR. DEPUTY-SPEAKER: He is not disagreeing. He says that this thing is there in all the States.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: You speak about the BJP Government and our people speak about the Congress
Government. Then, finally, | am talking of the overall situation of the country.



SHRI PRAVIN RASHTRAPAL : All States, which are violating the provisions of Panchayat Act, action should be
taken up irrespective of party. We are prepared for it.

MR. DEPUTY-SPEAKER: Shri Pravin Rashtrapal, he is only mentioning that.

SHRI M. VENKAIAH NAIDU: With regard to devolution of powers, with regard to the role of Members of Parliament,
with regard to implementation of the programmes of the rural development, almost the entire spectrum of the House
is of the view that there has to be greater devolution of powers to panchayat raj bodies without exception. How do
you go about it? | had called a meeting of all political parties on the afternoon of 16! April, but we could not do it for
reasons best known to you. We will be calling an all-party meeting at the earliest to discuss this issue regarding
how to go about for further devolution of powers and funds.

Secondly, with regard to involvement of MPs, with regard to developmental activities, we have already told the
States to have a Vigilance Monitoring Committee at the district level.

But the feed back that has come to me is that in many States, the State Governments have not set up the
Monitoring and Vigilance Committees. Going by the mood of the House today and also by the views expressed
during the Question Hour and subsequently now, | shall be referring this matter to the meeting which is shortly to be
convened by the Prime Minister to decide whether the Members of Parliament can be made Co-chairmen of the
DRDA or the district-level committee. wer #=ft sft @ #7 am@ @ 81 warm =Ha€] ( zaum)
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MR. DEPUTY-SPEAKER: Hon. Minister, now please conclude.

SHRI M. VENKAIAH NAIDU: Sir, there are practical problems. There are no DRDAs in certain places; there are Zila
Parishads. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : How can he be the Co-chairman with the Collector of the district? How do you
denigrate the M.Ps. like this? It is impossible.
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SHRI M. VENKAIAH NAIDU: Okay, | shall take both the proposals — making the Members of Parliament Chairman
and Co-chairman. There are two proposals.
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SHRI M. VENKAIAH NAIDU: Sir, | am talking about the situation where the Zila Parishad Chairman is the Chairman
because then there is a practical problem....(Interruptions)
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MR. DEPUTY-SPEAKER: Now, please conclude. | have to take up the Demands for Grants of another Ministry also
today itself.

...(Interruptions)
MR. DEPUTY-SPEAKER: This is not the Question Hour. This is not a supplementary that you are asking.

SHRI M. VENKAIAH NAIDU: Sir, | am totally in agreement with the spirit of the Members' contention. At the same
time, | have already submitted that the Prime Minister will be shortly calling an all-party meeting where we shall
evolve a consensus and go further, and shall come back to the House next time when the Session is convened,
with a positive response to the Members' suggestions.

The third thing is the issue raised about the MPLAD Scheme. The Members have raised the point that the Members
of Parliament are not involved in the preparation and finalisation of the proposals under the Pradhan Mantri Gram
Sadak Yojana, which is against the spirit of the guidelines issued by the Government of India. The suggestion that
was given was that the MPLAD Committee had made a recommendation which is with the hon. Speaker of the
House. The MPLAD Committee's recommendation is that whatever money is spent in a particular district from the
Pradhan Mantri Gram Sadak Yojana, priorities should be fixed by the Members of Parliament up to an amount of
Rs.2 crore. That is the suggestion given by the MPLAD Committee. It has been communicated by the Committee to
the hon. Speaker and the matter has to be discussed. Once the Speaker communicates it to us, we shall discuss it
and then take further action on it. This suggestion of the MPLAD Committee also will be given due consideration,
this much assurance | can give.

SHRI MANI SHANKAR AIYAR : Just one point, Sir. Can we take advantage of the presence of the Prime Minister in
the House to enquire whether the Prime Minister would kindly lend his personal and official support to the proposal
of the MPLAD Committee that the Pradhan Mantri Gram Sadak Yojana should be linked to the MPLAD in the way
in which every Member of the House has already reacted?

SHRI PRIYA RANJAN DASMUNSI : MPLAD Committee is a Committee of the House, Sir.

SHRI M. VENKAIAH NAIDU: Sir, with regard to the issue of involving the Panchayats also, a point has been raised
that we are not involving the Panchayats in the matter of village road connectivity.

The idea is to give connectivity from one village to another village; from the village to the mandal headquarters and
then to the district headquarters. | will be formulating the guidelines keeping in view the recommendations made by
the Standing Committee. We will be sending the revised guidelines also keeping in view the recommendations of
the Standing Committee attached to the Ministry of Rural Development.

Sir, | do not want to take much of your time. The entire House is in a hurry.
MR. DEPUTY-SPEAKER: We have to take up another Ministry also.
SHRI M. VENKAIAH NAIDU: We have to take up the Department of Disinvestment.

Sir,  am just coming to one issue. ...(Interruptions) There are two points here. One point is that we are trying to
utilise whatever money that is being allocated under the Ministry of Rural Development for drinking water and land
resources etc. to the optimum possible extent keeping in view the spirit of the allocations that are made. The
second point is that there is a lot of difference between the allocations that are made and the gap that we have.
The money that is allocated has to be spent properly. For that our Ministry has come forward with a four-point
programme.

One is creating awareness among the people of the country about the nature, scope and funds of the programme at
the village level and district level. There will be signboards.

Second point is about transparency. For every scheme, the M.Ps. are saying 3 7€l a=d € 5 i i1 @1 @ € | oderR
®l ¢ w § | So, on whatever work that is going on either from my Ministry or from CAPART or any other organisation
concerned with my Ministry, the estimate of the work will be provided to the citizens on demand, on payment of a
nominal fee.

The third thing is the people's participation wherever the people are forthcoming, including the corporate sector. If
they want to participate in the rural development activity, they will be given 100 per cent tax exemption as per the



National Rural Development Fund which was created earlier and their views will be taken into consideration with
regard to the selection of the executing agencies and then wherever the people are coming forward they will be
given preference.

The fourth point is on social audit because huge amount of money is being spent. The village Gram Sabha should
meet and then go through the entire progress of the work with the help of other NGOs, with the help of relied
people of that area including ex-army men etc. They will make a social audit of the entire scheme and make their
recommendations to the block and district level so that action can be taken. We, from the Centre, have an Area

Managing Officer who will also be monitoring that entire programme which will be commencing from 15t of May.

Sir, finally | would like to share one of my views with the entire House not only as a Minister but also as a Member
of Parliament, as a concerned citizen of this country. The challenges are many and the available resources are
comparatively limited. We have a big debt of Rs. 12 lakh crore. The hon. Minister of Finance can correct me if | am
wrong. Unless everybody supports us and then makes us invest more money, it cannot be done. It is only my
suggestion. My suggestion is that unless you take out the money which you have invested earlier and divert that
money to developmental works in the rural areas in a meaningful manner this gap cannot be filled. Two lakh fifty
thousand villages are not having proper drinking water. More than two lakh villages are not having road connectivity
and 2,36,000 villages are not having telephone connectivity. Eighty thousand villages do not have electricity
connectivity. These targets cannot be reached by the allocations of funds under this Ministry of Rural Development
alone. That being the case, there is every greater need for greater allocation. Greater allocation is possible only if
there is a broad consensus with regard to our approach to the reforms, with regard to our approach to
disinvestment, with regard to our approach to private participation and with regard to our approach of giving priority
to the rural sector.

With this, | request the House to pass the Demands unanimously. | can assure the House that whatever
suggestions the hon. Members have given, they will be kept in mind.
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SHRI K.P. SINGH DEO (DHENKANAL): Mr. Deputy-Speaker, Sir, the latest report of the Standing Committee, that
is the 215t report, has brought out that at the end of the Eighth Plan, an amount of Rs. 957 crore has remained
under-spent. The hon. Minister has responded very positively and he has increased the allocation by three-and-a-
half times. But he has not told us as to what is the machinery available. Otherwise, it will remain unspent and it will
not reach the targeted people. ...(Interruptions)

MR. DEPUTY-SPEAKER: he has already mentioned about involvement of the Panchayat Raj system.

SHRI K.P. SINGH DEO : Therefore, Sir, we are debating one of the most important Ministries. Does the Member of
Parliament has a role to play? In my State there is a circular by the Government that the MLA will be consulted. The
MPs are not consulted for schemes under Prime Minister Rozgar Yojana Employment Assurances Scheme and
Rural Development etc. ...(Interruptions) What is the point of speaking here? We are not consulted there.
...(Interruptions) Are we not accountable to the people? ...(Interruptions)

MR. DEPUTY-SPEAKER: | shall now put Demands for Grants relating to the Ministry of Rural Development to vote.
The question is:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in
the fourth column of the Order Paper, be granted to the President, out of the Consolidated Fund of India,
to complete the sums necessary to defray the charges that will come in the course of payment during the

year ending the 315! day of March, 2002, in respect of heads of Demands entered in the Second column
thereof against Demands Nos. 65 to 67 relating to the Ministry of Rural Development.”

The motion was adopted.

SHRI M. VENKAIAH NAIDU: Thank you Sir.



